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/g8 THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYLERABAD
C.P.NO. 105/95 1a O.A. 1447/93,
Date Of Orders 22-1-96,
Betweens
P.Sankar Reddy.
_ ve Applicant.
and

1, 5ri D.S.Narendra, Telecom Dist.Bagineer,
Nalgonda.

2. Sri M.V.Bhaskars Rao, Chief Genersl Manager,
Door Sanchar Bhavan, Hyderabad.

3, sri R.K.Thakkar, Director General,
Telecom, New Delhi,
*e Respondents,

For the Applicant: Mr.K,Venkateswar Rao, Advocate.

For the Respondents: Mr, N,V Ramana, Addl,O0GSC,
QORAM:
THE HON'BLE MR,JUSTICE V,NEELADRI RAO 3 VICE=CHATIRMAN
THE HON'BLE MR.R.RANGARAJAN : MEMBER({AIMN)
The Tribunal made the following Orderse
| The learned counsel for the .Respondents submitted
that in pursugnce of the letter dt., 19-1-96 addressed to
C.G.M, Hyderabad, two months time ia prayed for implementation
of the Judgment,
In the circumstances referred to, time is gxugw granted
till 18-3-96 for 1mp1enenting the judgment in OA 1447/93.
The CP is ordered accordingly.

/ #Jz-’)‘“ 1'76
Deputy Registrar(J)CC

1. Srl D.S.Narendrg, Telecom Dist,Engineer, Nalgonda. :

2. Sri M.v.,Bhaskar Rao, Chief General Manager, Doorsanchar Bhavan,Hyd
3. Sri R.K.Thakkar, Director General Telecom, New Delhi, _
4. One copy to Mr. K.Venkateswar Rao, Advocate, CAT.Hyd.

5. One copy to Hl‘.N,V.Ramana. Add]-.CGSCOCM‘.Hyd.

6. One spare copy.
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